I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 6998 COF 2004

M S. TRI VENI ENG NEERI NG &
I NDUSTRI ES LTD

VERSUS

COW SSI ONER OF CENTRAL EXCI SE,
BANGAL ORE

W TH

ClVIL APPEAL NO. 4162 OF 2006

ClVIL APPEAL NOS. 4414-4415 OF 2010
Cl VI L APPEAL NOS. 4430-4433 OF 2010

ClVIL APPEAL NOS. 4437-4439 OF 2010

ORDER

We have heard | ear ned

| engt h.

counsel for

We do not find any nerit in these appeal s,

accordingly, dismssed.

New Del hi ;
April 23, 2015.

Appel | ant

Respondent

t he parties

whi ch are,

............ . J.

[ ROHI NTON FALI NARI MAN ]
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Reason:

| TEM NO. 104 COURT NO. 12 SECTION | |1
SUPREMECOURTOF I NDI A

RECORD OF PROCEEDI NGS
Cvil Appeal No. 6998/2004
M S. TRI VENI ENG NEERI NG & | NDUSTRI ES LTD Appel | ant (s)
VERSUS

COVMNR. OF CENTRAL EXCI SE, BANGALORE Respondent ( s)

(with appln. (s) for pernmission to file additional docunents)

W TH

C. A No. 4162/2006 (Wth Ofice Report)

at



C. A. No. 4414-4415/2010

C. A No. 4430-4433/2010 (Wth Ofice Report for Direction)

C. A No. 4437-4439/ 2010

e : 23/04/ 2015 These appeals were called on for hearing today.
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Dat

CORAM : HON BLE MR JUSTICE A. K. SIKRI

For Appellant(s) M.
M.
M.
Ms.
M.
M.
M.
M.
M.
M.

For Respondent (s) M.
M.
M.
M.
Ms.
Ms.
M.

UPON hearing the
The appeal s
order.

(Ni dhi Ahuj a)
COURT MASTER

B. Krishna Prasad, Adv.

counsel the Court made the follow ng
ORDER

are di sm ssed in terns of t he

(Suman Jai n)
COURT MASTER

[ Signed order is placed on the file.]

si gned



